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MR. CHAIRMAN. Question Hour is
over.

WRITTEN ANSWERS TO QUESTIONS

Agreement etwecn Bharat Petroleum and
. Shell International

*725. SHRI DIPANKAR
MUKHERIJEE: Will the Minister of
PETROLEUM AND NATURAL GAS

‘be pleased to state:

(a) the salient features of the terms
and conditions of the protocol signed
between RBharat Petroleum Corporation
and Shell Istcrnational for blending and
marketing of Shell Lubricants in India;

(b) whether the initial blending of
Shell branded Lubricants will be carried
out at BPC’s facilities, if s0, by when the
joint ventuse company would set up its
own blending plants; and

(c) what would be the future of the
existing blending plants of the Bharat
Pctrolecum - Corporation including its
manpower?- - :

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH
SHARMA): (a) This sdlient features of
the agreement between Bharat Petroleum
Corporation Ltd. (BPC) and shell
Oversecas Investments B.V. (Shell), for
blending and marketing of shell-branded
lubricants in India,. are:

(i) BPC -and Shell will’ set up a
,goint Venture Company Jve)
" m India, with 49% equity

participation by BPC and 51%

ou.

T 4w LT e



29 Written Answers

by Shell (or one of its affiliates)
and the main activity of the
JVC will be related to the
blending and marketing of
Shell-branded  lubricants  with
technology to be provided- by
Shell.

(ii) The Authorised and Paid-up
Capital of the proposed JVC
will be Rs. 130 crores and
Rs. 32.50 crores respectively.
Shell will subscribe to their
portion of equity in foreign
cxchange.

(iii) Shcll, through its wholly owncd
subsidiary, Shell International
Petrolcum Company, will
provide to the JVC the latest

tcchnology on blending,
formulation, handling and
distribution of lubricants;
design, construction and

operation of lubricants blending
plants; training of employees;
rclevant technical services in
support of lubricants business;
latest developmients on R & D
of lubricants and their
formulations, ctc.

(iv) Initially, the JVC will blend its
range of Shell-branded
lubricants at BPC’s blending
plant at Wadibunder, Bombay,
on payment of commercially
negotiated fee to BPC. This
arrangement will continue till
such time that the JVC is able
to put up its own blending
plant(s).

(v

-~

BPC will provide its network of
depots  and  retail outlets  for
slorage, distribution and sale of
the JVC products, for which the
JvC will pay suitable
compensation to BPC.

(b) The initial blending of Shell-
brandecd lubricants will be carricd out at
BPC's blending plant at Wadibunder,
Bombay. It is anticipated that the JVC
will have its first blending plant by 1996.
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(c) BPC’s cxisting blending plant
would continue to blend BPC's range of
automotive and industrial lubricants.

Recruitment of Cooks and Waiters
during Haj Pilgrimages

*726. SHRI SATISH PRADHAN:
Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether it is a fact that Shipping
Corporation is engaging cooks and
waiters on “Nicobar” during the Haj
pilgrimages;

(b) whether it is also a fact that such
employees are recruited only on the
recommendations from particular agents;

(c) whether it is a fact that these
casual cmployces arc not subjected to
routine medical examination such as X-
ray and pathology tests; and

(d) if so, the reasons therefor and
remedial action taken thereon?

THE MINISTER OF STATE OF

THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH
TYTLER): (a) Yes Sir.

(b) No Sir.

(c) The employees recruited for this
purpose are subjected to medical
examination, like any other seamen, by
the - medical department of Shipping
Corporation of India.

(d) Does not arise.

Exploration for Crude Oll on the North
Bank of River Brahmaputra by Oll India
Limited

*727. SHRI V. NARAYANASAMY:
Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state :

(a) whether Oil India Limited has
drawn up a massive plan to commence
cxploratory drilling on the north bank of
river Brahmaputra and a new discovery
of crude oil was made in Upper Assam
where production has already
commenced; and

(b) if so, what is the estimated
quantum of crude oil expected to be



